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PAPERS LAID ON THE TABLE
Detailed Demands fob Grants, 1978- 
79 op the Ministry of External 

Affairs

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHARI 
VAJPAYEE); I beg to lay on the 
Table a copy of the Detailed Demands 
lor Grants (Hindi and English ver­
sions) of Ministry of External Affairs 
lor 1978-79. [Placed in Library. See 
No LT-2018/78],

Statements showing action taken wr 
G overnment on various Assurances; 
Promises and Undertakings given;
DURING VARIOUS SESSIONS OF LOK SA&&A.
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[Placed in Library. See No. LT- 2019/78].

SHRI JYOTIRMOY BOSU (Diamond Harbour): Sir, I have given
notice Sir, I draw your attention to item 3 and I quote

1. Statement No. X X V III-Tcn th Sfinon, 1974 

-• Statement XI-S»xtrr/ith SfMion, 197G 

3. Statement No VIII-Si\< nternth Session, 197b J

4 Statement Vo. VUI-Sec^nd Sewon. 1977

3. Statern<nt \ u  III-Thud S<*«jon, 1977 I

6. Statement Mo IV-Third Session, 1977 . j

7. Statement \o . 1-Fourth Session, 1978

You have, Sir, I can well remember, 
uttered a dozen times in this Session 
that this sort of thing should not hap­
pen. I fu lly  realise that the blame lies 
•n the erstwhile Government as well 
but the House has a right to know 
why has it been delayed to such a 
great extent, otherwise the whole 
thing becomes infructuous.

PROF. P. G. MAVALANKAR 
'(Gandhinagar): Sir, further to what 
Mr. Jyotirmoy Bosu has said, you will

. Fifth l.ok Sabhft

Sixth I ok Sahha

kindly notice that while putting this 
matter of various statements before 
the House today the Minister has not 
followed the practice of giving ft 
statement showing the reasons as to 
why there is delay. Even when there 
is a small delay reasons are given and 
it is accompanied by a statement giv­
ing reasons both in English and Hindi 
as to wily it has not been done. Now, 
we And that the Minister has stopped 
even giving reasons.



*33 ***** *«** CHAlfBA im  (SAKA) PmMW Lflfct 234

Mgr *e«w d spiat is ihfc. I  hope, 
Sir. you knav there hi ® Parliamen­
tary Committee on Government As­
surances. This Committee on Govern­
ment Assurance* is a novel 
idea started by us in this Parliament. 
Sir, a  the statement on action taken 
<om«8 as late as lour years alter the 
assurances have been given, and then 
they will go to the Committee on 

Government Assurances and before 
they submit the report it will take 
some tune, and by that tune it may 
perhaps be Seventh Lok Sabha. So, 
Sn, my suggestion is that you must 
give this matter a serious considers* 
tion and see whether rules cannot be 
improved and toned up in this regard 
to compel the Government to give 
these statements m time even if the 
action taken is not completed.

MR SPEAKER* We are now revis­
ing the Rules Why don’t you give a 
suggestion7

SHRI JYOTIRMOY BOSU You 
are not calling the Rules Committee 
meeting

MR SPEAKER, I am calling it 
You will receive the notice.

PROF P G MAVALANKAR: Sir, 
if the Government does not give these 
statements m time then the whole 
purpose of Assurances Committee—  
which is a good innovation—will be 
lost
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SHRI JYOTIRMOY BOSU- Demo­

cracy ceased to function; it was 
eclipsed during the Emergency.

AN 'HON MEMBER We are con­
cerned with the present government.
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MR SPEAKER; There are two 
things. One is that you have to g»*e 
an explanation. The rules require 
that, whenever there is delay you must 
give explanation. You have brolwtt 
that rule; that should not be so in
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[Mr. Speaker]
future. Secondly, even if  it related to 
1A74, we are not on what the earlier 
government did or did n°t do; one 
year has elapsed and it is your res­
ponsibility. There should he no fur­
ther delay. I hope this will be strict. 
ly followed.
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SHRI KANWAR LAL GUPTA: On 

a point of order. You have asked the 
Minister to give reasons for this. So 
far as 1 understand in this case the 
Minister is not supposed to give rea­
sons. Reasons are given in those 
cases where the matter sent to the 
committee is to be laid on the Table 
ef the House This relates to the As­
surances Committee.

MR. SPEAKER: Which rule are
you referring to?

SHRI KANWAR LAL GUPTA: It
is in the rules.

MR. SPEAKER: Therefore, I should 
look into the book? No, no. This is 
not the way to raise a point o f  order. 
I  may be right or I may be wrong. 
But you must make sure when you 
raise a point of order.

SHRI KANWAR LAL GUPTA: I
will show you the rule.

SHRI SOMNATH CHATTERJEE 
IJadavpur): Our experience in the
Committee is that whenever a refer­
ence is made to different ministries, 
they take inordinately long time and 
sometimes we have to send reminders 
«n behalf of the Secretariat of Parlia­
ment. I  have the privilege of being 
chairman of one of the committees; we 
have to send reminder after reminder 
Kow a days, we give a time-limit and 
If the ministries do not supply it, we

do it without the assistance of the 
ministries. This is not an isolated 
matter, this has become a pernicious 
habit in the functioning of the minis* 
tries. The Minister of Parliamentary 
Affairs has a special responsibility in 
this matter. Therefore, I request that 
this matter should be taken up 
seriously and a direction must be 
given by you. Nothing is being done; 
that is the unfortunate experience.

SHRI KANWAR LAL GUPTA: Rule 
323 says:

“There shall be a Committee on 
Government Assurances to scruti­
nise the assurances, promises, un­
dertakings, etc. given by Ministers 
from time to time, on the floor of 
the House and to report on—

(a) the extent to which such as­
surances, promises, undertakings, 
etc have been implemented; and

(b) where implemented whether 
such implementation has taken place 
within the minimum time necessary 
for the purpose."

In this case the Minister is not sup­
posed to give the reasons for delay, 
he is under no obligation.

MR. SPEAKER: I do not agree with 
you. The standing practice in this 
House has been that they have to 
offer explanation.

SHRI KANWAR LAL GUPTA: It
is not in the rule, perhaps you can 
change the rule

MR. SPEAKER: We have had
enough discussion.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): This rule may be 
changed.

MR. SPEAKER; There is no diffl- 
cuty, that is about the Committee. We 
shall now> take up the call attention 
notice.


